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LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR SPEAKER: The Committee
vn Abscnce of Members from the
Sittings of the House m their Third
Report have recommended that leave
of absence be granted to the follow-
mng three Membors for the periods
andueated against each:

1 Shri Karpoori Thakur—20th
June, to Bth August, 1977 (Second
Ses won) and i14th November, to
22nd  November, 1877 (Thard
Ses~10n)

2 Shr1 Y  Shaiza—18th June to
8th August, 1977 (2nd Session) and
14'h November, to 20th November,
1977 (4rd Sesiun)

3 Shri1 Ram Naresh Yadav—20th
June, to 8th  August, 1977 (2nd
Se<sion) and 14th November, to
22nd November, 1977 9rd Scssion)

Is it the pleasure of the Housc that
leave as recommended by the Com-
mittec may be granted?

SOME HON. MEMBERS Yes

MR SPEAKER: The Members
will be informed accordingly.

PUBLIC ACCOUNTS COMMITTEE
Fourta Rerort

SHRI C. M. STEPHEN (Idukk:)"
I beg to present the Fourth Report of
the Public Accounts Committee on
paragraphs relating to Income-tax
included in Chapter III of the Reports
of the Comptroller and Auditor
General of Inide for the years 1973-
?a;luﬂ JATA-RE Ilabar Svermmant
) Revenue Receipts, Vol 11,
Direct Taxes. E -
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STATEMENT RE. AMENDMLNTS 7O
PULSES AND EDIBLE QILS (STOR-
AGE CONTROL) ORDER, 1877

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA) 1
rise to make a statement on some
amendments the Government propose
to 1ssue to the Pulses & Edible Oils
(Storage Control) Order, whuch was
notified on 30 September 1977 in exer-
5o of the powers ropferred oo ibe
Central Guvernment by Section 3 of
the E.wential Commodilies Act, 1955.

Tms Order prescribed anrer alin the
maximum limts of stocks that could
he held hv wholesalers and ietailers
in respect of pulses, edible mls and
vanaspati. As for pulses the stock
limits prescnibed were 500 guintals for
wholesalers for all pulses taken toge-
ther anq 25 quintals for retailers for
all pulses taken together Regarding
edible oils, {he stock Limits for whole-
salers were 20 quintals and for re-
tailers 5 quintals, as for vanaspati the
limitg were 150 quintals for wholesalers
and 5 quintals for retailers

A period of 15 days was allowed to
the stockists to give them lLime to dis-
pose of the excess stocks that micht
have heen held hy them on the ¢ite of
nolificetion of the order Suhsequeni-
lv. on 14 October 1977, an amendment
was 1ssued exempting edible oils im-
ported from abroad from the purview
of the prescribed stock limits

The Stock Control Order was issued
essenfialiv ps a de-hoarding meastire,
considering that large stocks of com-
mndities were being held by dealers,
anticipating an increase in prices The
ceilling limits were kept intenifonally
low with a view to ensuring that the
cornered «tocks came oui open into
the supoly stream quickly, thus im-
proving the availabihity position and
reducing the prices. The Government
had intended to make suitable modi-
fications to the limits and also to yro-
vide for distinction between larger and
smaller consuming centres after suffi-
clent time had elapseq for the comple-
tion of the de-hoarding operation.



